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with government

i o umodation
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Thues to depariments dealing

Diies to departments dealing
with supply of electricity

Dues to departments desiing
with supply of
telephones/mobiles
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with povemment transpar
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(8) My educational qualification is as under;

{Give details of highesi School
iName of the School (Collepe/

{ University education with full form of the certificate/ diploma degres course)
University and the year in which the course was completed.)

(¥  ABSTRACT OF THE DETAILS GIVEN IN (1) TO #) ABOVE:
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VERIFICATION

L. the depanent, above named, do herety verify and declare thal the conterts of this nffidavit are true and correct to (he
best of my  knowledge and beliof, no part of it is false and nothing duaterial has been concealed thers from. | furthes
dielare that -

(n] there is nn case of conviction o pending case agninst me other than those menticned in items:3 and 4 pbove;

1) Loy spause, or my dependents do not have eny nsset ur (lability, other than those mestioned in Bems § ad &

alniTve
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